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IN THE CENTRAL ADMINISTRATIVE 1BIBUNAL 	HYDERABAD BENCH 

AT HYDERABAD 

M.A. 69b/'. 
in 
D.A. 384/94. 	 Dt.of Uecion,.. 

K.C. Sekhar 	 .. Applicantj 
Applicant. 

Vs 

The Secretary, 
Govt. of India, 
Ministry of Defence, 
Dept. of Defence groduction, 
D T E, General Quality Assurance, 
0 H 0, P.O., New Delhi. 

The Director General, 
Quality Assurance, Govt.of India, 
Ministry of Defence, Production 
D H 0, Shaven, New Delhi. 

The Controllerate of Quality 
Assurance (ICE), VI Floor, 
Chandralok Complex, S.D.Road, 
cncunderabao - 500 033. 	 J;l3espondents/ 

R0spondents. 

Counsel for the Applicant! 
Applicant.. 	: Mr. V.Vsnkateswara Rao 

- --m1 ?or the Respondents/ 
Mr. N.V.Ramana, Addl.CGSC. 

CUR AM: 

THE HON'SLE SHRI JUSTICE V.NEELADRI RAO : VICE CHAIRMAN 

THE HCIN'BLE SHRI 148. CORTHI 	MEMBER (ADMN.) 

WA 

/ 



MA.695/94 in OA.384/94 

D B D £ R 

(As per Hon. Mr. Justice U. Neeladri Rao, v.c.) 

-- 	- --------.- 	- - fl__ - 	____-_1 -------1 - 

for the applicant and Sri N.V. Ramip.L learned 

counsel for the respondents. 
-- 	-•- -r --------- 	 - 

for a direction to the respondents toant him TA, DA - 

and joining time as per rules on his permanent transfer 

to LucknotJ. 

3, 	The DA is filed, praying for a direction to the 
raapuuuenia 	u culiJ.LJs 6sla Ucow tit talc 	j1jj.s', t. U Lfl. 

reinstatement in his original trade of Boat Maker. The 

Controller of Quality Assurance, issued proceedings 

dated 1.8-11994 informing him that he will be relieved 

as Chowkidar on 31-8-11994 i.e, today and on his per-

manent transfer to Central Command, Signal Regirnt, 

Lucknow,s posted aS EBA (Equipment and Boot Repairer). 

It is also mentioned therein that the applicant hah to 

travel at his own expense4 on duty ótVparrnanent nature. 

It is s-t-td that as it is a case of transfer he is 

entitled to TA, DA, and joining time. 

4. 	Learned standing counsel for the respondents, 

stated that the relevant rules are not readily available 

and time is shet4to produce them. Hence, post this 

MA on 12-9-94. For reply in the meanwhile. 



3 

s. 	until Lurther order, Controllerate of Quality 

Assurance (Infantry Combat Vehicles), Ordnance 

Factory Post Office, Yeddumailaram, Nedak Dist. (AP), 

04n 502205. in-.4OA is directed to continue the 
applicant as Chowkidar./ 

	

t GOi 	 (UNtriRI— 

	

Member (Admn. 	 Vice Chairman 
r 

Dated : 31st August, 94 
Dictated in Open Court #4 

]puty Registrar(J)CC 

To 
The Secretary, Govt.of India, 
Ministry of Defence, rpt.of Defence Production, 

DTE, General Qualift Assurance, 
sk DM0 PC, New mutt. 

The Director General, Quality Assurance, 
Govt.of India, Mjn.of Defence, 
Production, DM0, Bhavan, New Delhi. 

The Controllarate of Quality ASSuranceS(I c E), 
vi Floor, chandralo]c Complex, S.DRoad, secunderabad-3. 

One copy to Mr. V.Ven]cateSwar Rao, Advocate, CAT.Hyd. 

S. One copy to Mr. N.V,Ramafla, Addl.cGSC.CAT.HYd. 

6. One spare copy. 
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TYPED. BY 	ChECKED BY 

COi'irARLD JY 	APPPOITrn 

IN Ti-IL CLTTRAL ADaNISTRATIVE TRII3UI\IAL 

HYDEP?BAL BEJCH AT JiYLERkB:D 

/ 

TI•:E ION' DLII ZIE1,7USTICE V.NELIDPJ RAO 
VI CE-CpA I RMAJ\' 

AND 

£. _- 

TrIlL EO;Y DLII L1h0 	 M( DDLJ) 

4—c-- 
'7 

4 . 
- 

I 

lc( 

O.ANo, 

(TA.No. 	 (W.p.No 

Admitted and Interim directions 
Issij d. 

Alloyed. 

Disp Sea of with directions. 

Djsmsed 

Dismssed as withdraw 

Liism ssed for ]~fault. 

Ordercd/Rejected 

No order as to costs• 
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